
Written Answers July 27, 1966 Written Answers 

Arrest of Nap YOUUa 

3M. Shri Bam Barkh Yac1av: Will 
the Minis~r of Bome Affatr. be pleas.. 
ed. to state: 

(a) whether a Naga youth with some 
explosive material in his possession 
was arrested at a Bus Stop in Tinsu-
khia (Assam) on the 31st May, 1968, 

(b) if so, the details of hi!. arrest 
aDd the suspicious circumstance!! in 
which he was caught; and 

(c) the nature of the e;Eplosin 
material in his poIIIIession! 

The M"mlster of State ID tIIle MiDiB-
trJ of Bome AffaiD aDd' MlDister of 
DefeDce SuppIiea in the MiIIlstry of 
Defence (Sbri Batbl): (a) to (e). 
The information is being collected from 
the Government of Assam and will be 
laid on the Table of the House. 

Border Belt alODe Cease-Ire IiDe 

III. Shri Bam Barkll YadaT: Will 
the Minister of Bome Mairs be 
pleued to state: 

<a) whether Government have been 
recently approached with the Demand 
to create a 10-kilometer Border Bel' 
along the Cease-fire Line from Poonch 
to Chhamb by vacating the civil p~pu
lation jn order to check infiltratiOD 
along ,llie cease-fire line; and 

(b) if so, the Government's reac-
tion thereto! 

The MiJli5ter Of State in the M"m15-
try Of Bome Affairs aDd. Minister of 
DefeDce SDpplies iD the MinIstry of 
Defence (ShrLBatbl): (a) No, Sir. 

(b) Does not arise. 

181.. Sbri S.bodh BIUISIIa: 
Shri S. C. SamaDta: 
Sbri Bopat Jba ADd: 
8hri M. L. DwivecU: 

Will the 'Minister of Lahar, Em-
plaJmeut aDd BehabWtation be pleu-

ed to state: 

(a) whether Government have not 
paid up the dues of the Government 
of West Bengal amounting to Rs. 13 
crores for the rehabilitation of dis-
placed persons from East Pakistan who 
reside outside the camp in West 
Bengal; 

(b) it &0, the reasons for the delay; 
and 

(c) how long this amount is pending 
with the Central Government? 

The Deputy Minister in the Minis-
try of Labour, Employment aDd Re-
habWtation (Shri D. R. Chavan): (a) 
According to an assessment made 
jointly by the Government of India· 
and the Government of West Bengal in 
1960-61, it was estimated that a sum 
of Rs. 21.88 crores would be required 
tor the liquidation of Residuary Pro-
blem relating to rehabilitation of old 
migrants in West Bengal. Of this 
amount of R •. 21.88 crores, a sum of 
Rs. 14.20 crores has been sanctioned up 
to 30th June, 1966. Further, with a 
new to speeding up the processing of 
certain categories of schemes involv-
ing compliance with legal f~rmalities 
and time-consuming procedures, the 
Government of West Bengal have been 
delegated full powers for the sanction 
Of such schemes totalling about 
Rs. 5.15 crors 

Hence the total value of schemes 
sanctioned and delegated in favour of 
the Government of West Bengal is of 
the order of Rs. 19.35 crores, leavinl5 
a balance of Rs. 2.53 crores to be 
sanctioned by the Government of India 
for further schemes to be Bubmitted 
and/or finalised by the Government of 
West Bengal. 

It will be seen therefore that the 
Government of India have not with-
held any "dues" of the Government of 
West Bengal. In actuality, the Gov-
ernment of India have released funds 
to the Government of West Bengal 
from time to time accordin"l to speci-
tic requisitions received from the latter 




